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this the ¢g¢ Day of January.
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Shri V.K. Majotra, Member
Shri Shanker Raju, Member

Shri Dulichand S/o Late Kali
R/oc Type I1/432, Minto Road, De
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.8hri Jaiprakasﬁ &/o Late Sh .8
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R/0 G-1, East Vinod Nagar 1

De
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shri Brahm Prakash S/c Shri Dalchand,
Gz44, Arya Pura, Subzi Mandi, Delhi.

smt.. Mayawatti U/c Sh.Premchand,
R/0 Shahbad, Muhamdpur, Palam, Delihi.
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.....Appiicants.

1

(Ry Advocate:Shri S§.K. Sinha)

versus
Union of India through
the Secretary, GQovt. of India,
Ministry of Health and Family Weifare,
Nirman Bhawan, New Delnhi.

The Director Geeneral of Health Services,

Nirman Bhawan,
New Dealhi.

The Secretary, Govt. of India,
Ministry of Finance,
North Block, New Delhi. L
The Principal and Medical Superinteandents
Lady Hardings Medical Coliege and Sucheta
Kriplani Hospital, Bhagat Singh Marge,
New Delhi. '
....Respondents =
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'Rehabilitation, Ministry of Information and Broadcasting and

CPWD. Their representations in

1:1

this regard have not borns any

fruit.
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3. In our view, now that the Anomaly Committee of
Ministry of Health and Family Welfare is seized of tne matier

e disposed of with direction to the

o

resent OA can
Ministry of Health and Family WelTare to arrange consideration

f recommendati
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take a decision themselves within a stipulated period, Thus
Respondant No.i, Secretary; Ministry of Health and Family

this order. in case the applicants remain aggrieved by

r@qnondpn s’ decisian, they will have liberty for redressal o

their grievance. No costs, b%\/ﬁ% 944v

{Shanker Raju) (V.K. MA&
Member(J) , Mem]

/kedar/




